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In The Central '  Administrative Tribunal 

GUWAHATI BENCH : GUWAHATI 

• 	
ORDER SHEET 

- 	

* 	 APPLICATION NO. 	 OF 199 

Apphcant() /g(-2jk . ~10-L a-I- C5) 

Respondent(s) 	 O4$tV 

Advocate for AppIicans) 4çZ< 2L A'c A.. # W&_ 

Advocate for Respondent(s) 

Order of the Tribuna 

Present: Hon'bie Mr.D.C.Verma., 

Judicial Member. 

Mr.R.K.Choudhury, learned counsel 

for the applicant seeks time to fib 

produce relevant rules where the relief:; 

has been claimed. List on 14.6.00 for 

Admission. 

Mnber(Judicial) 

Present : The Hon tble Mr D.C,Verma, 
Judicial Member. 

The applicant has claimed that his 
answer scripts of General 

Treasury and financial Rules for the 

Divisional Accountant Grade Examination 

held on 6.12.1999 be re-evaluated by an 
impartial examiner. 

-• 	

contd.. 

Notes oi the Registry 
	

Date 

8.6.00 

: •1,lfl 

: 

1(1,ftC 	iCC 

;)C 

in. 

'V 	14 .6.00 

AJ 	aK? 
ty L7i 

- 



, 

.\ 

* . 	. 

* . 

14 .6.00! 

I.' 

C.A. 189/2000 

Notes of the Registry I Date 	 Order of the Thbuna  

• The brief facts of the case is that 

the applicant appeared in the Divisional 

Accountant Grade Examination held on 

6.12.1999. The applicant could not pass 

the said examination. Memo dated 12.5. 

2000 was issued from the office of the 

Accountant .General (ME) Meghalaya, 

ShillOh'g directing the àpplicart to 

appear in the remai.ning paeri.e. 

General Accounts,, Treasury : and Financial 

Rules, the examination of which is 

scheduled to be held on 26 .6.2000. The 

Claim of the applicant is that he per-

forme- ll the papers well, and consequent 

-ly the direction toappear in the 

supplementary examination is not correct. 

The applicant has therefore prayed that 

his answer script be examined by impar-

tial examiner. 

At the time of admission learned 

counsel for the applicant admitted that 

the applicant has not made any represen-

tation to the department in respect of 

the reliefclaimed by him before this 

Tribunal. The learned counsel has rightly 

agreed that he may be given only two 

dys time to make a proper,  representation 

to the department. Learned counsel 

however, submitted that as the examina- 

- -ion is scheduled on 26.62O00 his 

representation be decided prior to the 

saick date. Learned counsel for the 
respondents has no objection to the 

aforesaid prayer of the learned counsel 

for the applicant. 

In view of the aboe the O.A. is 

decided at .the admission s€age with 

liberty to the applicant to make a 

• 	representation to the appropriate autho- 

rity of the respondents department within. 

3:daysfrori today. The respondents are 

• 	directed to decide the said representati 

-on within.a period of 1 week from the 

date of reáeipt of the said represen-

tation. 
contd.. 
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The O.A. is decided accordingly. 
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Costs on parties. 

o JT. s-C. PoJrok 4#/C 

Member (j) 
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• 	IN THE CENT 	M)MJNIStRPJVE TRIBUNAL: 

GUWAHATI BENCH: GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT. 1985) 

- • 	p 	 OGINAL APPLICATiON No/of 2000. 

- 	. 	 Bet'veen 

Sri L. KriIma Gopal Singh 	- Applicant 

• 	 -Verijs- 

The. Union of India & others. 	- Respondents 

1NDEX 

SLNo. 	Particulars 	.. 	Annexure 	Page No. 

• 	•,• 	. 	1. 	Application 	 1to 
2. 	Verification 

• 	• 	3. 	• Letterdatecl25-10-99 	All 	 cj.. 
• 	. 	4. 	Men-to dated 12-05-2000 A/2 

Filed by 
• 	 . 	 . 	Jtm c9i l'ev Orodi7 

• . 	 - 	. 	(RK.Dev Choudhury) 

Advocate. 

- 	 . 	 . 	

. • 
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GUWAHATI BENCH: GUWAHATI. 

(AN APPLICATION, UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIB NAL ACT, 1985) 

C'GAL PLICATIC'N No/a of 2000. 

BETWEEN 

• 	
1J Sri L. Krishna Gopal Singh 

• Unqualified Divisional. Accountant 

Office of the Executive Engineer, 

Irrigation & Flood Control Dept., 

Flood Control & Drainage Division 

Division No.1 (1 & F C D) 

hainphal Pat, 

	

• . . 	 Irphal, Manipur,. 

PIN- 795004. 

- . 	 - Appellant. 

-Versus- 

I] The Union of India, 

Reprsented by the CoTaptroller 

and Auditor Geieral, New Delhi. 

21 The Accountant General (A&E) 

Meghalaya etc.., 

Shiliong, Meghalaya. 

• 	 31 The Chief Engineer, Irrigation 

& Flood Control Dept. , Manipur, 

• 	Khuyathong, P.O. - Imphal, 

Mantipur, PIN-795001 
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41 Vht. The Executive Engineer, 

• L rx i g-at-i-i-rk. * Flood'Control & 

Drainage Division 	Noel, Irriga- 

• 	 tion and flood control Dept. 

	

V 	 tlanipur, Larriphal Pat, 

rmrhal, Nanipur, PIN 79500 

V 	
V 	

V 	 . 	
Resortdertts. 

	

V 	 • 	 DETAILS OF THE APPLICATION: 
V 

1] 	PARTICFJLRS OF THE • OFWER 
V 
 AGAINST 

V 	

V 	
WHICH THE APPLICATION IS ?IADE; 	

V 

V 	

V This application is made against; the 
V  Tiemo. No. 	I)A/Cell/Result/DAG/96-97/99-2000/231 

V 	 .236 dated 12-05-2000 issued by the Office of 
V 	

the Acountant-Genera1 (A & E) Iieghalaya etc. 

	

V 	
Shillong declaring that the applicant who 

• 

	

	 V appeared in the Divisional Accountant Grade 	V 

Examination held during Deceier 1999 bearing 

V 	 Roll No.1 could not pass in the aforesaid 

	

V 	

V 	

V 	 examination. The Memo further declared that 

the applicant secured exemption marks in 

V 	 Elementary 	Book-keeping. 	He 	was 	however 

V 	

V 
V 	directed to appear in the only remaining 	 V 

	

V 	 - 	 paper, I . e. 	General Accounts 	treasury, and 	
• V 

V 

	

	FinancIal Rules, the examination of which is 

scheduled to beheld on 26-6-2000 and this is 

V 

Ills last chane io appear in :th e  D.A. Grade 
Examination. 	

V 	

V V  

21 	JURISDICTION OF THE TRIBUNAL; V 	 V 

V 	 V 

-V  

	

V 	 V 
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The applicant declares that the 

subject matter of the case which he wants to 

redress is within the jurisdiction of this 

Hort'ble Tribunal.. 

31 	LIMITATION: 

This application further declares 

that the application is within the limitation 

prescribed in Section 21 of the Administrative 

TribunaUs Act, 1985. 

• 	 4. 	FACTS OF THE CASE: 

• 	411 	That the applicant is an employee 
S 	

under the Accountant General (A & E), Manipur. 

• 	 Iuiphal and at present he is posted as the 
• 	

0 unqualified Divisional 	Accountant 	in. the 
• 	 Office of the respondent No. 4,, 	i.e. , 	the 

Executive Engineer, Flood Control & Drainage 

-  Division No. 1. Irrigation and Flooci Control 

S Department, Manipur, ITnphal. The cadte of the 

same post is controlled by the respondent 

No.2. 

4.2 - 	That 	the 	Respondent. 	No.2 	issued 

•  letter No. E.O. No. PA Cell/135 dated 25-10-99 

directing the applicant to appear in the 

Divisional Accountant Grade Examination to be 

held on 06-12-99 and 07-12-99 in the folloiing 

two subjects • (I) General Accountants, 0 - 

Treasury 	and • Financial 	Rules, 	and 	(11) 

• • Elementary Book-keeping. 
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Artnexure-A/l is a copy of the above 

letter dated 25-10-99. 

4.31 	That, the applicant as per direction 

in the above letter dated 25-10--99 appeared in 

	

• 	the Divisional Accontant Grade Examination 

held on 06-12-99 and ,07-12-99 at Shillng. The 

- 	applicant 	had 	done 	well 	iii 	the 	said 

examination in both the subjects and as such 

	

• 	was I  expecting to come out, successful in both 

the subjects. 

44 , 	That the applicant received a letter 

issued under memo No. DA Cell/Result/DAG/96-

97/99-2000/231-236 dated 12-05-2000 issued by 

the respondent No. 2 informing the applicant 

that he 'could not pas5 the Divisional 

Accountant Grade Examination held on 06-12-99 

and 07-12-99. However the applicant had 

secured exemption marks in Elementary keeping. 

He was further directed to appear in the 

remaining paper, i e. , General Accountants, 

Treasury and, Financial Rules in an examination 

to 'be held on 2606-2000 and that• this is his' 

last chance to a p p e a r iii the Divisional 

Accountant Grade Examination. 

- 	
Annexure-A/2 is a copy of the above 

Memo dated 12-05-2000. 

4,5 	That the applicant states that he had 

fared well i-n the Divisiqrial Accountant Grade 

Examination held on 06-12-99 and 07-12-99 and 

was sure that he would come out successful. 

However, he was shocked to receive the above 

5,  

I 

'•_5 
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letter vide meitic dated 12-05-2000 jforming 

him that 'he had failed in one subject, namely 

General Accounts, 	Treasury and Financial 

Rules. 

5] GFOUND$ FOR RELIEF WITH LEGAL PEOVISTOR; 

5.1 For 	that 	the 	Respondents 	have 	not 

evaluated the applicant' answer scripts, 

as such, the same has violated applicants 

right under Article 14 of' 'the Constitution 

of India and principles of natural 

justice. 

. 5.2 For that the Respondents acted arbitrarily 

and irregularly as such the anscer script 

of the paper of General Accounts, Treasury 

and inancial Rules of Divisional 

Accountant Grade Examination held on 06-

12-99 were not evaluated properly and 

liable t.obe re-evaluated. 

5.3 For that. fair play and transparency being 

the guiding spirit 'in such matter the 

applicant is entitled to claim for re-

evaluation of the paper. 

5.4 For that justice and equity demands that 

the applicant is entitled to get justice 

in the matter. 

6] 	DETAILS OF REMEDIES EXHAUSTED; 

The apilicant states that there is no 

other statutoi'y and/or alternative remedy 

Cqg1,1 (e4 
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which the 	applicant 	is - supposed 	to 	have 

exhaust before 	approaching 	this 	Hon - ble 

Tribunal. 

7. 	HATTERS NOT PREVIOUSLY FILED OR PENDING 

.01 	 BEFORE ANY OTHER COURT OR TRIBUNAL: 
f 

That 	the 	applicant 	declares 	that 	the 

matter regarding 	which 	this 	application 	is 

made is not is not pending before any court of 

law or any other authority or any other bench 

of the Tribunal.. 

S. RELIEF SOUGHT FOR: 

8.1 T 	direct 	the 	respondents 	to 	re- 
' 

evaluate the 	answex 	script 	of 	General 

Accounts, 	Treasury and 	financial 	Rules for 	the 

Divisional Accountant. 	Grade 	Examination 	held 

• 	 on 	06-12-99 by any impartial examiner,  

91 INTERIrI ORDER IF ANY PRAYED FOR: 

No interim order is prayed for. 	- 

1)) Particulars of Postal Order: 

1) 	- NO. 	of 	I.P.O.  

Name of issuing Post. Office 	QPO cxuxvah Q 

Date.Of Issue of Postal 	Order 	: 

iv) 	- . Post Office at which payable 	: 	uQhQT 

Ifl LIST OF ENCLOSURES; 	As per Index. 

Nt 
- 
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vgErFrcATIot1 

• 	- 	 t Sri L. Krishna Gopal Sirigh, sort of 

Late L. Ratnamani Sirigh, aged about 51 years, 

resident of Keishhamthang Marting 	Longjata 

• Leikai. Imphal-795001 presently working as 

unqualified Divisional Accountant; Office of 

thhe. Executive Engineer, Flood Control & 

Drainage Division, No.I (I & CD) Lamphal Pat, 

Itttphal Manipur, PIN-795004 do hereby verify 

that the statements made in paragraph nos. 

4.1,. 4.3, 45 are true to rriy knowledge and 

•thçse made in paragraph nos. 4.2, 4.4 are 

- matters of records derived therefrom which I 

' believe to be true and the rest are my humble 

submissions before this Honble Court. I have 

not suppressed any material fact of the case. 

P Lace GUWQ/7a 	 f. 
,o.te 	 - 	S I gn a t. u r e. 

B 



ANNEXURE'w4 ' 

OFFICE OF THE ACCOpTANT GENERAL\(A&E) MEGHALAYA ETC : SHILLONG. 

( p 
E.O. NO. DA Cell/3 	 Dated 0  25.1099 

The next ivjion ?cc6ifntant Grade Examination 
will be held as per sd 	-idicated below :- 

 Sublect  

612.99 Nonday 	3hrs from 10.30a.m 	General Accounts, 

	

to 1.30 p0rn0 	Treasury and Financial 
Rules 0  

7.12.99 Tuesday 	2hrs from 1030a 0m Elementary Book 

	

to 1000p 0 rn 0 	Keeping 0  

2 0 	The Examination will be held at Shillong and the 
patcu].ars and actual venue are to be obtained from DA Cell 
Section just half an hour before the commencement of the 
Examination 0  
30 	 Shri L. Krishna, Gopal Singh is allowed, to appear 
In the Divisional Accountant Grade Examination to be held as 
per the Programme mentioned above. Index No 0 1 is alloted to 
Shri L. Krishna Gopal Singh and he is instructed to write only 
the Index No, on the fly leaf of answer book. He is not to 
write his name on the fly leaf or any page of the answer book0 

4. 	The Rules and syllabus for the D.A 0  Grade Exãmina-. 
tion are available in Annexure.III to Appendix..I of C.P.W.D 0  
Code (2nd Edition) 1965. The extract of these rules may be seen 
in AnnexureI to this circulars. 
s o 	Shri L. Krishna Gopal Singh should bring an identify 
card issued by the respective Divisional Officer and should 
produce the same when demanded at the time of Examination0 

/ 
r. Deputy Accountant General(Admn). 
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Memo No,DA Cell/2)192...g3/12gg...13ol 
- Copy forwarded te' :o 

STRED ,  The Executive Engineer, Flood Control & Drainage 
Division No 01 (I&FcD) Imphal, Manipur 0  He is 
requested to bring the content of this circular 
to the notice to Shri L. Krishna Gopal Singh. 
unqualified DA, working under him 0  He is also 
requested to direct Shri L. Krishna Gopal Singh 
to appear the DA Grade Examination to be held at 

Shillong on 6th and 7th December 1999 

REGISTERED:2, Sri L0 Krishna Gopal Singh unqualified DA, 0/0 
of theExecutjvè Engineer, Flood Control & Drainage 
Division No.1 (I&FcD), Imphal 0  He is directed to 
appear in the DA Grade Examination to be held on 
6th and 7th December '99 as per the programme 
indicated above, at hillopg0 	cc' 	Ja 

3. P0C 0  file of Shri. L. Krishna Gopal Singh 0  
4a Court Case file 0  

NX 

Senior Account Officer0 
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5).  
a) 

of 	 in* ka1 singhe  

Officer. r. A 

11 

Vie AaaOunt1t G.er.l (Ms), M.Lhalriys, stc, 1  

ahjl], 1g dc3rgs that 8PUi I., ihnI 4opa1 bingh who appearod 
• DjyLs1Qfl4l Acoolotmt Grd.* Lzarnution, bo34 dthg 

Deob,1"9,.boa ri1i Lr4ez 1;./L1ci3.l 1 .1 could not pass the 

- efoi'essL z3rnt $cn, 

- 	uttbri I., risna U Opalb 1nh secured uetiu gwks 

in 3entsry ooc 

datd 27.4,2OO at P/ 4 in Tbe ttle ic. £A Csl/ Resuiv 
s/s.97m,2ooO. 	 - - 

8 	 - 
• 	 3r. Dyg  Aocurt.ant GrhAdi.), 

Kam XP,9  bA C 013/ i suWiJ96-97/99.2OQU/*31.'2% 4' S  
Cw ,forwavdad,ter into iwUon aria nsaoua.ry to 	

At L 

The Aso,i.itant Qoneral IJ), 14a4u7c, Iipb. 
The Chief ng1.*x',(1 & F')), iaztr 1  Ipta1, 
The Ezecutive Lnglneor q  Flood Control & Drainage Division 
iloip X,LII & 7(D), Itpbal, Miipur. .R is rcQuted to 1ntruct 

brj'L. Xrisbna (opsl Sligh t  unqualified DA 1  to appear next 
/ 23CG. Ir1 LKrisiina 

paper i.e. G*era1 
cooizts, Treasury é F aic1 tu1es 1  
bri I. KrjaLna Gopal 1ingh unqwilttied DA # O/t the Executive 
nginasr, Flood Gc,itroi a D$aJral. D1visjcj kio4 (X & CD); 

,IapbA4#  X.nii,ur. He is diruted to ajpear the rowalniag paper 
• 	0&31 Cflt$ TsUx' r'.d P nazcia1, 1u1es to be 
heM Qu 26.6,2000. It way be no1ed that the next 	intin 
to be htLd 	26.6.Z)() is his last cbnce to tppear ,  the D 
0 iads anticn. 
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